IN THE NATIONAL COMPANY LAW TRIBUNAL

AHMEDABAD
COURT -2
ITEM No.230- 1A/783(AHM)2022
ITEM No.231- 1A/1179(AHM)2025
in
CP(iB) 308 of 2020
Proceedings under Section 7 IBC
IN THE MATTER OF:
Stros-Sedlcanske Strojimy, AS Applicant
Vs
Stros Esquire Elevators & Hoists Pvtitd e Respondent
Order delivered on: 15/04/2026
Coram:

Mrs. Chitra Hankare, Hon’ble Member(J)
Dr. Velamur G Venkata Chalapathy, Hon’ble Member(T)

PRESENT:
For the Applicant  : Mr. Aniruth Purushothaman, Adv.

For the Respondent: Ms. Vashita Sharma Adv.
ORDER

IA/783(AHM)2022 & 1A/ 179(AHM)2025

Head the Ld Counsel appearing for the applicant IRP and the Ld Counsel appearing
for the financial creditor. It is submitted that the order dated 30.03.2026 is complied by
the respondent FC by paying the penalty and the meeting has been conducted with
‘the liquidator. The matter under CP IB308 of 2020 was appealed before the Hon'ble
NCLAT which has vide its order dated 27.08.2025 reverted back the matter directing
appointment of the liquidator. The matter before this tribunal was on the payment o
be made to the liquidation during the liquidation process as the only financial creditor(
who had a joint venture agreement with the respondent CD) and the matter was

admitted on 5.8.2022 and the amicus curiae it was suggested to appoint a liquidator.

In view of the compliance to the order, and since the IRP has been continuing as IRP
since the initiation of CIRP, for the purpose of continuity and since the matter relating
to the fees has now been settled between the parties, we allow the application and

appoint Ms. Poonam Basak having Reg No. IBBI/IPA-001/IP-P01234/2018-
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2019/11957 as liquidator of the CD. She is directed to complete the process of

liquidation within a period of 6 months,

Both the 1As are disposed of with these directions.
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DR. V. G. VENKATA CHALAPATHY " CHITRA HANKARE
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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